CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH ¢ ALLAHABAD

O.&.No 740 of 1992

Sat, Ummila Devi ose lbplicant
Versus
Union of India & others cve Respondant-s

Hon'ble Mr K Chayya - &4 M
Hen'ble Mr A K Sinha - J M

(By Hon'ble Mr K Obayya - A M)

For the post of £ D B P M Aira Buzurg, District Azamgach,
names of the suitable candidatas za;r_a called for from the
Employment Exchanga. Thres names of the candidatas were
received from the Employment Exohahge. In response thersto

the candidates were asked to furnish the information in Profomma,
which the candidates did, The matter was referrsd to the Ins-
paector Post Offices for snquiry of the certificates and facili-
tiss of accamudntianv and other conditions, The enquiry report
4was submitted by the Inspector of Post Offices to the sffect
that the applicant was not availgble in fhe village and that

she was reported to be residing at Azamgarh with her sons and
husband, The sscond candi&ats Sri Pravin Kumar Singh, whose
correct name was Sri Praney Kumar Singh, was also not agvailable
in the village and the third candidate Sri Raj Narain Yadav

has no independent source of income., As per ths conditions,

thers should be minimum three candidatas for consideration,

but thare remained only two candidates, Tharefore, vacancies WQWQ_
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notified again on(-5-1992 fixing 31 05 1992 as the last

date of receipt of the namas-of the ;pplicants. The
applicant has challenged the notification on the ground
that she was fully eligible and qualified in all respscts
and that tt;e verification reveals that she was eligible,
notwithstanding this the notification dated 15 05 1992,
was lssued, It is also stated that the applications can
not be called for directly without going through any
formality of registration in the Employment Exchange

and that instead of the selesction, the respondant%doptad
a short cut method of renotification of the vacancy, It
is alleggd that the applicant was asked to give some
monaey for getting appointment end when the applicant

did not respond, renotification calling for fresh appliga-

tions was issued omn 15 05 1992,

a= Laaﬁnad counsel for the respondants contended that
the procedurs has correctly besn Pollowed as per the
requirement of laﬁs. He co;ttendad that there should

be minimum thres candidates to be considersed for a

vacency and that is why the vacancy was rénotifisd. He

also made a refersncs to the report of the Inspector of
A

the Popst 8ffices that the applicant was not of local

rasidenén. and not having any property in her own name,

&
3= - We have considered the rival sontentions and
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we have gons through the record,of the casg .
4= It is stated that three suitable names of the
candidates residents of village Aira Buzurg were received

from the Employment Exchange and thars was also an enguiry
with regard to ths particulars furnished by the applicant,
%Egs/particulara were considered anq,theraaftaritha
v;canciss have been renotifisd, As thers has hesn no
final selaction and no appointment order was issued, .the
applicant can not claim the post as a matter of right,

o In these circumstances, we direct that the res-
pondants to follow the.provisions laid down in the Rulss

and consider tasss of-candidatas who have responded to
the notification, The respondants ars further dirscted
to consider the candidatursof the applicant also and

Maks sslection on the basis of the merits of all candi-
dates including the appliscant, Till such time final

selection and appointment of suitable candidates is

aade, if the agpplicant is working on the post on the
basis of interim aorder, shs may be allowed to continue
on the post., We make no observation of selection to be
will
mads in accordance with pules as that ueéégve to take
into consideration the interse-mérit . of the candidates.,
= The application is disposed off accordingly with
the above directions, No order as to ths cost,
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DATEDs 26th April, 93
(1s)



